IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:HYDERABAD

0.A.Ne,555 of 1999, gb__ré OF 0RDER:4--4-2000.

Be tween:

Smt.L.Padma, sssApPplicant
and

1. Asst.Superintendent ef Pest Offices,
Hyderabad (West) Sub-Office,Hyderabad.

2. Senier Superintendent ef Pest Offices,
Hyderabad City Divisien, Hyderabad.

3., Chief Pestmaster Genergl, AP Circle,
Hyderabad.

4, A,Leslie Hereld wWilfred, EDSV,
Gunfeundry Sub-effice, Hyderabad.

5. Smt.,P,Blessle, EDSV, Cld MLA Quarters

Pest Office, Hyderabad.
RN ) oResp.“en t’

COUNSEL FOR THE APPLICANT 3:: Mr,N,Saida Rae

COUNSEL FOR THE RESPONDENTS 1 Mr,K,Narahari fer R1 te R-3

1 Mr,R,Yegender Singh fer R-4,

CORAM1
THE HON'BLE SRI R,.RANGARAJAN, MEMBER (ADMN. )

THE HON'BLE SRI B,S.JAI PARAMESHWAR,MEMBER (JUDL.)

t ORDER 3

(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A))

Heard Mr.N,Saida Rae, learned Ceunsel fer the Applicant,

Mr .K.,Naragharil, learned Standing Ceunsel fer the Official Respondents

and Mr.X,Yegender Singh, learned Ceunsel fer the Private Respondent

Ne.4. Netice te Private Respendent Ne.5 served. Called gbsent,
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2. The applicant in this OA was appeinted as a previsienal

ED Stamp Vender, 0ld MLA Quarters Pest Office, which arege due

te the premetien ef ene sSri M.R.Vijaya Simha as Pestman. She

was appeinted as a previsienal EDSV, 0l1d MLA Quarters Pest Office
with effect frem 18-7-1996, A netificatien was issued en
2-12-1996 fer filling up that pest regularly, cggﬁipéﬁ‘notifica-
tien fer the same pest was issued in the year 1997, Hence, the
applicant filed OA;No.TOQ qf 1997 en the file ef this Bench for
censidering the candidates whe applied in respense te the neti-
ficatien dated 2-12-1996 cancelling the latter netificatien issued
in 1997. That OA was dispesed ef by Order dated 10-9-1998
directing the respendents te appeint the mest meriterieus candidate
ameng these whe pespended te the netificatien dated 2-12-1996 and
£111 up the pest ef EDSV, 0Old MLA Quarters Branch Office., Accer-

dingly, Respendent Ne.5 was aﬁpointed.

3. The cententien ef the applicant in this OA is that,
earlier OA was allewed and she sheidild have been ;ppointed in
view of her previsienal sppeintment and alse Que te the fact

that similar provisicnal.appointees in the Nerth Sub-Divisien
were appeinted witheut calling fer applications, The appeintment
ef Respendent Ne,4 as EDSV in Gunfeundry Pest Office is centrary

te the netificaticn dated 2-~12-1996,

4. This OA is filed praying fer a declaratien that the
actien of the respendents in continuggzia-of Respendent Ne,.4,
whe was appeinted in Sperts Queta as EDSV in the Gunfeundry Post
Office is centrary te the netificatien dated 2-12-1996, and for
actien ef the
a censequential declaratien that the/respendents in regularising
" the services eof the previsienal appeintees in Nerth Sub-Divisien

and terminatien ef the services of theprevisienal appoinﬁees
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including the applicant in the West Sub-Divisien is discrimi.
native and.vielatien of Articles 14 and 16 ef the Censtitutien
eof Indla, and fer a censequential directien te the respondentp.

1 te 3 te select and appeint the applicant as EDSV in the Gun-
foundiy éost Office/01d@ MLA Quarters Pest Office by regularising
her services frem the date eof her previsienal appeintment with
all censequential benefits as was dene in the Nerth Sub=Divigien,

. byderabad.

5. " At the eutset it has te be held that, OA.Ne.709 ef 1997
pertains enly te the appeintment ef a suitgble meriterieus
candidate in the 01d@ MLA Quarters, Hyderabad. That Judgment
cannet be extended te the ether app01n€§§§§32’§DSV in ether
Pest Offices, Hence, the applicant cannof say that Judgment
sheuld be fellewed in all ether EDSV appeintments in ether FPest

Offices.

6. "The respendents have selected the mest meriterieus
candidate in accerdance with the rules and appeinted the
Regpendent Ne,5 as EBSV, 0ld MLA Quarters in pursuance ef the
directiens given in 0A.No.769 of 1997, Hence, the gpplicant
cannet questien the appeintment ef R-5 as EDSV, 0ld MIA Quarters,
Furthér the agpplicant has net cempleted three Years eof previsienagl
service fer consideratien fer pesting her as a regular EDSV in

view of ‘the D,G.P.&T,. Letter Neo,43w4/77.Pan, dated 18-5-1979,

7. The applicant submitz that she sheuld be pested in the

Gunfeundry Pest Office as EDSV replacing Respendent Ne.4, who is
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a Sperts Queta appeintee, If the applicant is aggrieved by
pesting Respendent Ne.é in Gunfeundry Pest Office and if she
has applied fer that pest alse in respense te the netificatien
Gated 2-12-1996 eor latter in 1997, she can challenge that
geparately, It cannet be clubbed in pesting in MLA Quarters
Branch Office.. Hence, we de net censider it necessary te pass
any directien in regard te the appeintment ef Respendent Ne,4

in Gunfeundry Pest Office,

8. The applicant centends that in the Nerth Sub.Divisien,
the previsienal candidates were regularised and such precedure
sheuld have been fellewed in MLA‘QUarfers Pest Office alse. In
this cennectien, it is stated in the reply that " the wveraien

of the gpplicant in Narayanaguda Pest Office a previslenal

candidate was appeinted and her services were regularised with
effect frem her initial appeintment dated 18-7-1996 was net

cerrect”", If se, in the West Sub-Divisien, ne previsienal

. |
candidate appear te have been regularised déiscriminating the |

case of the applicant herein, -

9, As regards the Pest Offices in Nerth Subw.Divigien, the
respendents submit that the Pest Offices, Central Secretariat,
Banjara Hills, sShantinggar, Erragadda dnd LIC Divisien, ceme
under the centrel ef ASPOs, Hyderabad Nerth Sub.Divigien, is
ne way cencerned with this case. Even here we suggestpff that
if the applicant had applied in respense te the netificatien
fer filling up the pest in the said Peat Offices in Nerth Sub-
Divisien, she 1is at liberty te challenge if her case is net

censidered in accerdance with the rules, Merely saying that
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as a '
they were appeinted/previsienal candidate is ne submissien te
grant relief te the gpplicant, Further nene ef the appeintees
in the Nerth SubaDivisien has been impleaded in this OA, Hence,

Passing any erders against them will net arise,

10.  In view of what is gtated gbeve, we find ne merit in thig

OA, Hence, the OA 15 dismigsed., Ne cests,

M

(R.RANGARAJAN)
" MEMBER (ADMN, }
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